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146 Consolidated Fund  [1950 :  T.N, Act XXV1
(Charged Expenditure) o

1[TAMIL NADUJ ACT No. XXVI OF 1950 2

[TI-IB [TamMiL Napu] CONSOLIDATED FUND (CHARGED
ExPENDITURE) ACT, 1950.] -~

(Received the assent of the Governor on the 2nd November |
1950 ; first published in the Fort St. George Gazette
on the Tth November 1950.)

An Act to amend certzin enactments for the pmrpose of
charging the expenditure referred to therein on the Con:-_ -

solidated Fund of the Stzte.

WHEREAS it is expedlent to amend ceriain enactments for
the purpose of charging the expenditure referred to
therein on the Consolidated Fund of the State ; It is
hereby enacted as follows :—

Short title, 1. (1) This Act may be called the Tamil Nadu]
extent and Consolidated Fund (Charged Expenditure) Act, 1950. :

commence- o
ment. (2) It extends to the whole of the S[State of Tamll' "
Nadu].

(3) Tt shall be deemed to have come into force on thc ‘:
1st April 1950. :

1q2. - ]

: inesc words were bubstltuted for the word * Madras * by the'
Tamil Nadu Adaptationof Laws Order, 196%, as amended bythe

- 2Por Statement of Objects and Reasons, see Fort St George
g&zeue Extraordinary, dated the 31st August 1950, Part IV-A page'

3This expression wa Substltuted for the expressnon "State £
Madrgg(;’bbgi I:h% Tanﬁ\ll EaduAdAadapIatlon tpf Laws Order, 1969, gs-
 amen y the Tamil Nadu ptation o Laws Amgnd’
me.nt Order, 1969. - (Second. _ '
‘s th %mn IZNWEIS lﬁpeal?d by scelcxon 2 of, and the First Sche {ulo
o, e Tamil Nadu Repealing an mendm Act, 1955 'Naduy
ActXXXVIof 1955). " (Tamil Nady




